
CENfHAL Ai)'.:l INI ~'T ATI VB ' IBUNAL
ALLJiHABAlJ BENal, ALLJlH/lBPD.

Allahabad, this the 2nd day of D ec ernber 2002.

QJOill1 : HON. vlR. s. 1) YAL, A. 1.

HON. ,11. A.K. B~JG J .M.

M. A. No. 490/02 in .No. 617/02 ,tl.-A.1439/2002

Kf.s han Narayan Pachauri #0 Late Babu Ram Pachauri Fy'o 281,

Patta Bal a Bag, Friends Colony, Etawah ••• • • • .• Appl Lc arrt ,

Counsel for applicant ,:jri A.K• .::.ih aD'Il a.

Versu s

1. Union of In dia through i ts ~ecretary, IJlinistry of Tel e-

communication, Door £anchar Bhawan, New Del hi.

2. Director General, Tele Communication, Ooor ,janchar Bhawan,

B.S.N.L., New Delhi.

3. Deputy General ~anager (Admn) Department of Telecommunica-

tion Office of the Ch.ief General vtanager, Telecommunication,

UP Estate Circle, B,$.N.L., Luc know,

"4. Chief General Vlanager, Tel ecommundcat i.on, B. 5. N.L., East em

Circl e,. Lucknow.

5. District Manager, Telecommunication, B. $.N.L., Etawah •

.. ... ..... • ••.• Respondents •

Counsel for respondents: ::iri H.C. JoShi.

OrtDER

This application has been filed for setting aSide

orders dated 27.3.2000 and 30.3.2000 regarding reversion of

the official from grade-IDV to B &

has been filed on 5.2.2002.

GH.-III. The application

2. In the affidavit filed along with delay condonation

application, it has been mentioned that the applicant had

filed representation/appeal on 3.12.2000 and 23.8.01 res pec-

tively. Hov eve r, we find that in the O. Ft." there is only

Annexure-7 in the f ozm of a representation or an appeal in

which there is nothing to show as to when the representation

waS made and there is nothing to show as to when the



: 2 :

applicant became aware of reversion. .::iince the delay has
A..-- h~v< ·SlA. *'Cj·.~-~ A-
not .b:a- ~ explained, the application is dismissed

as barred by 1:imitation.

Th~re shall be no order as to costs.

~
A.. Ivl•.J. >'1.

Asthan91
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